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Rajasthan State Pollution Control Board Headquarter, 4, Institutional Area. JhalanaDoongri, Jaipur-302004 Phone :0141-27168049.2716800 e-mail: member-secretary@rpcb.ni.In HelpLineNo. : 0141-2716877 

ETech (CD - 459) 
M/s Shriram Rayons., 

) ESCB/CD/2.35-123+ 

Village - Shriram Nagar, 
Tehsil - Ladpura, District - Kota 
Email- srsafety(@dcmsr.com 

Sir, 

Registered Post 

Ref. i. Industry's inspection dated 11.10.2023. 

Sub. Directions for deposition of Environmental Compensation under Section 33A of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31A of the Air (Prevention and Control of Pollution) Act, 1981 in compliance of orders of the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble National Green Tribunal in Original Application No. 606/2018 - Compliance of Municipal Solid Waste Management Rules, 2016. 

ii. This office's letter dated 22.02.2024. 

Date, 

iii. Industry's reply dated 29.02.2024. 

LiFE 
Lifestyle for 
Environment 

oslos2o2y 

1. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter called as the Water Act) provides that no person can cause or permit any poisonous, noxious or polluting matter, determined in accordance with such standards as may be laid down by the State Board, to enter into any stream or well or sewer or on 
land. 

2. And whereas, section 25/26 of the Water Act provides that no person shall without the 
previous consent of the State Board establish or take any steps to establish, any 
industry, operation or process or any treatment and disposal system or any extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream or well or sewer or on land or bring into use any new or altered outlet for the 
discharge or sewage or trade effluent or begin to make any new discharge of sewage or trade effluent. 



Rajasthan State Pollution Control Board LiFE 
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 

Phone :0141-27168049,2716800 e-mail : member-secretary@rpcb.nic.in 
HelpLineNo. : 014-2716877 

O. And whereas, section 21 of the Air (Prevention and Control of Pollution) Act, 1981 

(hereinafter called as the Air Act) provides that no person shall without previous 

consent of the State Board, establish or operate any industrial plant in an air pollution 

Control area, which is likely to cause air pollhution in environment and discharge or 

cause or permitted to be discharged the emission of any air pollutant in excess to the 
standards laid down by the State Board. 

Lifestyle for 
Environment 

4. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to 

as the industry) in the name of M/s Shriram Rayons, located at Village - Shriram 
Nagar, Tehsil - Ladpura, District -Kota which is engaged in production of tyre cord & 
nylon dipped fabric and during the process the industry discharges water and/or air 
pollutants. 

5. And whereas, the industry was inspected by the officials of the Board on 11.10.2023 

and during the course of inspection following non-compliances were observed1 

a) Analysis reports dated 20.10.2023 reveals that the ambient air samples of 
the industry are not meeting with the prescribed standards at all the 
locations. 

b) A total number of 193 exceedances were observed during period of 17 
July, 2023 to 17 October, 2023 out of which 178 exceedances (Stackl -

35, Stack2 - 31, Stack3 - 59 and Stack4 - 53) has been observed in Stack 

for PM and total 13 exceedances (BOD-2, COD-2, TSS-5, pH-5 and 

flow-1) has been observed in effluent water. 
c) Installed range of sensor to measure the pollutant concentration is 

inadequate. 
d) Drift % is found quite high for Particulate matter measurement ie. up to 

60%, 51% and 48% (acceptable limit is 10 %) in boiler no. 2, 3 & 4 

respectively with comparison to laboratory results. 
e) Any other violation of the Rules. 

6. And whereas, the above observations indicate that the industry has failed to comply 

with the provisions of Air Act and Water Act and various directions of the Hon'ble 

Courts and Hon'ble National Green Tribunal (NGT) and/ or by making discharge of 
effluent/ emissions has caused grave damage to the environment which can be 

categorized as significantly huge with grave consequences on the environment, public 
health and flora & fauna. 

7. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 

Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT 
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Lifestyle for 
Environment 

ln Original Application No. 606/2018 Compliance of Municipal Solid waste 

MManagement Rules, 2016 and in several other cases has directed the Board to impose 

Environmental Compensation on all the individuals/ units /industries/ mines/ 
nsitution/ entities etc. who are causing damage to the environment on the principle 
of POLLUTER PAYS. 

8. And whereas, Hon'ble NGT has issued the directions to impose Environmental 

Compensation on the non complying polluting units and has directed the Board to 

implement the same for restoration of environmental damages caused to the 

environment. 

9. And whereas, the industry is liable to pay damages i.e. Environmental Compensation 

on the basis of Polluter Pays Principle' as directed by the Hon'ble Supreme Court and 

Hon'ble NGT in various orders. 

10. And whereas, in light of the factsheet forwarded by Regional Office, RSPCB, Kota, the 

Board considering non-compliance period of total 100 days, has estimated the amount 
of environmental compensation to be levied on the industry as Rs. 49,00,000|- (Rupees 

Fourty Nine Lakhs only) on the basis of Polluter Pays Principle. 
11. And whereas, show cause notice for intended directions for deposition of above 

mentioned Environmental Compensation under Section 33A of the Water (Prevention 

and Control of Pollution) Act, 1974 and Section 31A of the Air (Prevention and Control 

of Pollution) Act, 1981 was issued to the industry vide letter dated 22.02.2024. 

12. And whereas, industry's reply to aforementioned show cause notice was examined and 

was found to be inadequate as the industry failed to submit any valid justification for 

exemption from intended imposition of Environmental Compensation. 

LIFE 

13. And whereas, the State Board in performance of its duties under the Acts, is competent 
to issue any directions under Section 33 A of the Water Act and Section 31 A of the Air 

Act in writing to any person, officer or authority and such person, officer or authority 
shall be bound to comply with such directions. 

In view of the above, the State Board in exercise of the powers conferred upon it 

under Section 33A of the Water Act and 31A of the Air Act and for performance of 
functions under the Acts, hereby directs the industry to deposit the amount of Rs. 
49,00,000|- (Rupees ourty Nine Lakhs only) as Environmental Compensation on the basis 
of Polluter Pays Principle' in Regional office of the RSPCB at Kota within 60 days. The 
Environmental Compensation may be deposited through a demand draft drawn in favour of 
the Member Secretary, Rajasthan State Pollution Control Board, Jaipur. 



i. 

ii. 

Please be informed that in case of failure to deposit the Environmental Compensation, 
the industry will be liable for following actions. 

ii. 

Rajasthan State Pollution Control Board 
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iv. 

LIFE. 

Consent to establish and/ or consent to operate shall be refused/ revoked without any 
further notice. 

Lifestyle for 
Environment 

Legal action inchuding filing of Execution Application before the Hon'ble NGT may 
be initiated against the industry and its owners/ occupiers. 

Any application for grant/ renewal of consent to establish or consent to operate shall 
not be entertained by the Board. 
After 60 days the industry shall be liable to pay additional amount (@ 1.5% of the 
Environmental Compensation amount 
Envionmental Compensation. 

per month till deposition of the 

This bears approval of the competernt authority. 

It may be further noted that failure to comply with these directions is a criminal 
offence, punishable with imprisonment for a term which shall not be less than one year and 
six months but which may extend to six years and with fine under Section 41(2) of the 
Water Act and Section 39 of the Air Act and the industry shall be closed immediately 
without any prior notice. 

Copy to following for information and necessary action. 

2. Master File, Rajasthan State Pollution Control Board, Jaipur. 

Yours sincerely, 

(6P- Gupta) 
Group In-charge (CD) 

1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kota. Please 
forward the demand drafts received from the industry to Accounts Section of Head 

Office with a statement of amount deposited to Group In-charge (CD). 

Group In-charge (CD) 
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